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ORDER

PER BEENA PILLAI, JUDICIAL MEMBER
Present appeal is filed by assessee against order dated 21/03/2022

passed by Ld.CIT(A)-11, Bangalore for A.Y. 2017-18.

2. At the outset, we note that none had appeared before the
Ld.CIT(A) and assessee was not given proper opportunity of being
heard by the Ld.CIT(A). Para 3 of the impugned order records the
dates of notices issued to the assessee. We also note that the date

of filing of the appeal by the assessee was 23/01/2019 however the
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case was fixed up for hearing on 09/03/2022 and the order was
passed ex-parte on 21/03/2022.
3. In the interest of justice, we remand the appeal back to Ld.CIT(A)
with the direction to dispose of the appeal on merits by passing a
detailed order in accordance with law.
Needless to say that proper opportunity of being heard must be
given to the assessee.
In the result, the appeal filed by assessee stands allowed for
statistical purposes.

Order pronounced in the open court on 12th September, 2022.

Sd/- Sd/-
(LAXMI PRASAD SAHU) (BEENA PILLAI)
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